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l. That I, thc Depolelt i[ tl']e abovc captioncd tnattar am fully convcrsant \r,ith

the 1-acts 01'thc casc and is collpetenl anrl aulho zcrl to swear the presenl

report

2.'IhatIstatetllaltheco1.rtel1tsofthcrcporthavebccrrdraftedb.vrnvcounsel

on uly illstrlrctiors ald the contents of the same are tflre to 1ny k1]owlcdgc

ancl nothing material has beel conccalcd tl]crcfrom.

I. BACKGROUND OF I'HE NIATTER

3. That in the preselt matter. thc gric\.rncc ofthe applicart is that the Proiecl

I'ropo11ent, Rcsponclcrrt no. L in collusion with the Uttar Pradcsh Statc

Flighr.ay Authority and othcr conceued ottrcers of the State have illcgally

constructed/ opcrating tolL tax plazr (tol1 t'r'ee collection boothihot mix planl)

at Villagc Bclkhara. Palgena-Ahraura. l'eshil Chunar, District Mirzapur on

Land.

Zt

Arrli No. 291 Mi il area ol' 15 Bigha which has beer declared as Forest

IV. CONSTITUTION OF TTIE JOIN'I CoMN{ITTEE IN CONIPLIANCE

OF HON'BLE TI{II]UNAL'S DIRECTIONS VIDE, ORDNR D-I'.

s
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4. That in accordancc with the Flon'blc National Greett Tribunal's dircutit'ns, a

4-mcnber comrniltce was collslit[ted unclor 1]re chaillnanship oi the

Divisiollal Forest Offtcer. Mirzapur Folest Division. Mirzapur, tl']rough

Olfice Ordel dated 16.02.2024 issucd bv the O1'ficc oflhe Chicf Conservator

of Forests, N4irzapur Rcgion, Nlilzapur. That the purposc oI constituting the

saicl committee was to cann out an investigation and subnrit a report bafQrc

this Hon'b1c Tribrural

V. REPORT OF THE JOINT CONIMITTEE

5. 'fhat subsequently, au inquily report was submitted b-v the Joil'It Conl[liit('c.

'Jihat as pc| lhc said lepoft, x lo1a1 of 7.79 hcctares of Resclvcd Forest Land

was tbund to bc cncroached. Out of this. the alca of 3.79 hectares has beetr

6. That lbr the rerrainillg ;l hectatcs of Resetrecl [''orest Laod, Case No.

I l-2rChunar/202,1-25 rvas registe|cd by the Forcsl Department. That it is

most respccll'ully submittcd that a report on behali ol thc Divisioual Forcst

Otficer (ReJer @'lPage No.2B1 has already bccn liled beforc this FTon'blc

Tribunal. Thal the said report cLcarly statcs that the illegal constntctiol ol

AIr.ill1,,
n11Su

QuateIeadH6lt.D;
28 09)12000N(

'tl 2607JDl.t rp

0r.111

25

slaved bv the oldcl of the l lon ble District Judse.

w
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7.79 hectales of rescrvccl lorcsl lancl has bccn Ibund and the rotice dated

01.0.1.202,1 has been issued against the Project Proponcnt.

(ReJer @ Puge No. 265 o/ the Judicial Record Jbr the I'hotographs ofthe

said site Lnd the Google Map).

VI. EVICTION ORDER BY IVISION,4.I, F'ORNST OFFICER.

NIIRZAPUR FOREST DIVISION. N{IRZAPUR

7. that based on the rccomlncndation ofthe Range Forest Officcr, Chunar vide

lclter dated 04.04.2021, eviction plocccdings turder Section 61-B of thc

Iudian Forest Act, 1927 u,crc initiatcd by 1he Divisioual Forcst Olficcr,

N4izapur Forest Divisiorr, Mirzapur'. Accor-dingly. Eviction Case No.4/2024

was registered. (Refer @ Page No. 277 ofthe Judicial Record).

E. That alter due hearing, thc Di\'isional Forest Officer, Nlirzapur Forest

Division, N'[izapur passerl an evictjon older dt. 16.0'7.2024 againsl the

Proiect Proponent undcl thc Inclian Forcsl Act. 1927 (Ll.P. Arncndmcnt.

2000). Thal viclc tlre said order, it has been directcd to thc Project Proponent

to vacate the saial land of thc lbrcsl dcpartment $ ithin 1 5 c1ays.

A Copy of the order dl. 16.07.2024 has bccu annexed heten'itb as

ANNEXURE A-1.

Quater
trlr tl

It.
w

I
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VII. APP I, BEFORI CHIEF CONSERVATOR OF FORESTS.

N{IRZAPUR

9. That the Priect Proponcnt filed ar AppeaL dt. 23.08.2024 belbre thc Chief

Conser-vator of Forcsls. Mirzapur Region. That thc Chiel Colservator of

Forcsts, Mi|zapul dismisscd the said appeal vide ordel dt. 16.05.2025 That

vidc the saitl order it has been directcd 10 the Proiect Proponent to vacale the

said forest land immediatcly.

A Copy ol tho order dt. 16.05.2025 has bccn annexed herervith as

ANNEXTIRE A-2.

OFFICER

l0.That thc Distriot Forest Ofliccr, \'lirzapu Forest Division has \vritten letters

dt. 20.05.2025 to the Deponent and the Senior Superintendert of Police,

N4irzaput'. lhat viclc the said lcttcls it has been requcsted 1br thc deploymcnt

of adequatc police pcrsoIrnel to faoilitate thc removal of unaLrthoized

encroacllmcnts from a patcel of reserved lorest land admeasuling 4 00

hectares.

PLTr

VIII. REOUEST FOR POLICE ASSISTANCE BY DIVISIONAL FOREST
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A Cop,v- ol thc letters dt. 20.05.2025 has been annexed herervith as

ANNEXURE A-3.

30.05.202s

ll.That thc prcscrlt matter rvas lasL listed lbr hcaling on 30.05.2025, u'herein

this Hor'ble TribLrnal directed as undcr'

"3. Leorned Coursel fbr rhe Slala of UP hct.; subnitled that the Distticl

loresl Offiter has scnl tlte (omnuni(:dtian .lated 20.05.2025 lo SSP,

Mit'zdpur./br exlendins thc police sLtpport to get the 4 lleclqres of reservad

.forcst land vacatet]. The Districl fulogisttrLte, Mirzopur will sub lit a rcpott

l respect tllcreo.f "

Sunill(
0i6 . Head
R, 

^/. 
28

l2.That thereaftcr, the Deporent has a u,ritten dr. 24.06.2025 to the Senior

Supedntendent of Polioc. That \ide the sajd lctlol the scheclr.tletl clatc alld

tirne 1br calTying out the eYiction proccetiings. i.e..27.06.2025 at ]l:00

Qualer wEro, Dr, 7

,,1 iR

IX. DIREC'IIONS OF T}IIS HON'BI,E TRIBUNAL VIDE ORDER DT.

X. CON'II\'IUNICAT'ION BY TIIE DEPONENT REOUESTING POLICE

DEPLOYNIENT FOR SCHEDT]LED EVICTION

1111



A.M.; in respect of ttre aforementioned 4.00 hectares of reserved forest land

has been communicated. The said letter flrther requested the deploltrent of

an adequate police contingent, under the supewision ofthe Circle Ofhcer of

Police, to assist the Divisional Forest Offrcer in the execulion of the said

eviction.

A Copy of the letter d:. 24.06.2025 has been annexed herewith as

ANNEXURE A-4.

I 3. Accor<lingly, in compliance rvith the eviction order passed under Section

61-8 of the Indian Forcsl Act and the Hon'ble Tribunal's order dated

30.05.2025, the Forest Dcpa ment, in the prescnce of the Revenuc and

Policc team, evicted encroachmeltts arcl took posscssion of the tern.rining

4.0 hectares of land. That it is most respectfully submittcd that peace and

law & order rvere fully maintained during the proceedings.

Copy of the action tikc[ teport has bcen anrexcd heteu'ith as ANNEXURE

A-5.

Copics of the sitc photographs and the nazri naksha have bcen annexcd

herewith as -A.NNEXUlLE A-6.

Srnil[uiratPr" 1_5

XI. EVIC'TION AC'I'ION TAKEN PURSUANT TO THE, ORDERS

k'

ii
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14.Hence, it is rcspectfully subnitted that the directions issued by this lJon'ble

Tribural have been duly compliecl with jn lettet and spitit The rcservcd

forest land tncasuring 4.00 hectares has been vacatcd of all illegal

encrotchments. 'fhc actiotr was undertaken il coordilalion with the Ilevenue

ancl Police Depafnents, enstrring compiete maintenance of law ancl order'

This compliatrce report is bcing submitted for the kind perusal and record of

the Hon'ble Tribunal.

DEPONENT

VERIFICATION
-s.

Verihed at +4t{"ada*- on this - t 1, oday of JuQrt 2025' that the

contents of the above affrdavit lrom paragraphs 1 to 14 are believed to be

tme and correct to the best ofmy knowiedge and beliel No pafl ofit is false

and lothing material has bcen concealed therefiom'

ij'snn r.nx.q& .Y. ,. .Irr p-_i
l¤gonaot wno tno¤olfrlu'l o\ 5' rt

;16rr ,or '....Aovo!do on'. t'Ii ?.<rL
nsv¤ 8fltsri6o mvsell bv 6xamrnlng !h6 s4{\

R-
h&q. r*.rr.otir

)rponont that ho/5h6 unoor6tano6 th¤
:ontgnts ol ths sftidsvrt 8nq th¤
¤ro ovgr arl6 qolsm¤d bY mo.

Iimr ",,-11,"
\rs2l

b=,--

pl'q

l(urllal
ts

sqlsnrro ol 4.
DEPONENT

&'
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